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I (Herrae) At 2008 it 81T 20A F TG
FT.3M. 782(37).— Frsl T ALHTE, o ¥ ATATIH, 1989 (1989 FT 24), UH oA (Heled) Afe=aw
2008 (2008 =T 11) (S THH THF TATT S<h ATATHAT Fgl TAT ) Fif g7 20 T F @ (1) T T2
AIT<FAT T TINT FId g4, TG THTLTT BT ST o THTA il AT SIS & o1y, ag g, e sfer fawor
T SUTAG AT | AT 97 €, Uy O F 4o e # g (TRRAER) - e A W arsa” i
ooy Yo IR F AoaTEE, e, Taee, 3T Y= F o sraterd g, UHT i AT oS wd &
arerT o =roer wAt g
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o g 209 o 39-gm=7 (1) F el STl SISt o for vt g/ o oo o ST F Haw 7 ey F
T |

TE UHT ST, T TTIHRET AT g Saraar i I9-vee ATqH 4 1o, g gy &l
orfera & G o =i S sy STa i FIT ST e ATt Seraehal i sF g =9 9 77 f3afg
FAFTAT & ATeTHT | FAATS T AGHL & HT AT UH A& [oh GAATS HLed TAT UHT ST FleA o6 TS
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Tfe Fr< 31, TS Teaw TTTeraTl saeas THeT , AT ZIT, T Tl A&l il SITATT HL GRIT AT AATATT FT
T |

IH AT T &7 20 T 6T IT-8TT (2) F AT TeA|w TTTErRTLr gIT 6T 17 s sraer sifaq g |

TH ATEEAT % AL A FTAT I T TG AT I F =T sH IUAs ¢ M Baasg =Af<h g JerH
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1 T AT AT 4291/ I 1.21 0.00 0.30
2 | g g | foF AR AT | 42972 | 0.93 | 0.00 0.42

§ foreTeT uEAT
3|~ ¢ T, FRef waFATT | 460 3.11 | 0.00 0.67
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5.25 0.00 1.39
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[®T. §. G197/Dhule-Nardana New Line/Nyahalod VIg/20A]
SETeT THTT 0T, HeT T sTfearr (Rafm)

MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION

Mumbai, the 12th February, 2026

Under clause 20A of the Railway (Amendment) Act 2008
S.0. 782(E).—In exercise of the powers conferred by sub-section (1) of Section 20A of the Railways Act,

1989 (24 of 1989) (hereinafter referred to the Railway (Amendment) Act 2008 (No.11 of 2008), the Central Government,
after being satisfied that for the public purpose, the land, the brief description of which has been given in schedule
annexed hereto, is required for purpose of execution, maintenance, management and operation of Special Railway
Project, namely “Dhule (Borvihir)-Nardana New line” in the District of Dhule in the State of Maharashtra, hereby
declares its intention to acquire such land.

Any person interested in the said land may, within a period of thirty days from the date of publication of this notification
in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose under sub-section
(1) of section 20D of the said Act.

Every such objection shall be made to the Competent Authority namely, Assistant Collector and Sub-Divisional
Officer Dhule, Dhule Division, Dhule in writing and shall set out the grounds thereof, and the Competent Authority
shall give the objector the opportunity of being heard, either in person or by legal practitioner and may, after hearing
such objections and after making such further enquiry, if any, as the Competent Authority thinks necessary, by order,
either allow or disallow the objections.
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Any order made by the Competent Authority under sub-section (2) of section 20D of the said Act shall be final.
The land plans and other details of the land covered under this notification are available and can be inspected by the
interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief description of the land to be acquired with or without structures, falling within the Special Railway Project “Dhule
(Borvihir)-Nardana New line” for 1 village in the District Dhule in the State of Maharashtra.

Land
Land Survey Are as per 7/12 Areato
S. 3 Land owner name No/ | Holding | " be
Proposal Village % according to 7/12 xtracts (Ha.) acquired
N. No = Extracts Gatt Method
No. La.La | P.Ha | (H®)
1 Baraku Gaba Wagh 429/1/B I 1.21 0.00 0.30
— 2 Himmat Ramchandra
2 N = < . 429/2 I 0.93 0.00 0.42
& < 2 Mali
~ [
< > a
Z Liladhar Eknath Mali,
3 . . 460 I 3.11 0.00 0.67
Kishor Eknath Mali
5.25 1.39
Total - 0.00
(Ha.) (Ha.)

[F. No. G197/Dhule-Nardana New Line/Nyahalod VIg/20A]

AVANISH KUMAR PANDEY, Chief Administrative Officer (Construction)
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